
 
 

Joint committee report 

In compliance of Hon’ble NGT order dated 13.05.2024 

in Original Application No. 115/2024 

 

In the matter of  

Rashid Noor Khan 

Vs 

MoEF&CC & Ors. 

 

 

 

Committee members: 

1. Dr. H.V.C. Chary Guntupalli, Scientist-E, MoEF&CC IRO, Bhopal 

2. Sh Sunil Kumar Meena, Scientist-E, CPCB, RD, Bhopal 

3. Sh. Kailash Narayan Katare, Regional Officer, MPPCB, Chhindwara 

 

Dates of committee visit: 10th July 2024 

 

 

 

 

 

 



BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BENCH  

ORIGINAL APPLICATION No. 115/2024 

CENTRAL ZONE BENCH, BHOPAL 

 

IN THE MATTER OF: 

 

RASHID NOOR KHAN                                                                          ........APPLICANT  

 

               VERSUS 

 

MoEF&CC & Ors.                                                                             ..........RESPONDENT  

INDEX 

 

 

 

Date:  09.08.2024                                                                                     Submitted by MPPCB:- 

Place: Bhopal                                                              

                                                                                                      through Counsel  

Adv. Parul Bhadoria 

Ph. No.: (+91)-8085977111; 

Email: parul.bhadoria04@gmail.com 

Sr. 

No. 

Particulars  Annexure Page 

1.   Joint Committee Report in compliance of Hon’ble NGT 

order dated 13.5.2024 in O.A. 115 of 2024 in the matter of 

Rashid Noor Khan Vs MoEFCC & Ors. 

 1-19 

2.  Hon’ble NGT Order dated 13.05.2024 in OA 115 of 2024  Annexure-I 20-22 

3.  Copy of CTO valid upto 31.7.2025  Annexure-II 23-30 

4.  Copy of the letter vide which MP Forest Department 

provided extension upto 30.9.2024 & connected letters  

Annexure-III 31-45 

5.  Copy of the letter dated 1.8.2024 to MPPCB by the 

Project Proponent regarding the filling of the 343 Ha dyke  

Annexure-IV 46-58 

6.  Copy of the letter dated 12.4.2023 regarding the excess 

temporary storage  

Annexure-V 59-60 

7.  Copy of the stability report of the 130 Ha ash dyke  Annexure-VII 80-107 

8.  Copy of the stability report of the 111 Ha ash dyke  Annexure-VI 61-79 

9.  Copy of the Ash Disposal Compliance Audit Report of FY 

2022-23  

Annexure-VIII 108-117 

10.  Copy of the NHAI letter dated 8.7.2024 regarding the 

utilization of ash in road construction.  

Annexure-IX 118-119 

11.  Copy of the water analysis report  Annexure-X 120-121 

12.  Copy of the Photographs taken during the field visit i.e. 

10.7.2024  

Annexure-XI 122-123 



1 
 

Joint committee report 

 

Hon’ble NGT vide its order dated 13.05.2024 in O.A. 115 of 2024 (CZ) 

“Rashid Noor Khan Vs MoEF&CC & Ors.” has stated under Para 5 & 6 as: 

 

Para 5.   We deem it just and proper to call a report on the matter in issue, in 
present application, from a Joint Committee consisting of:- 
(i) One representative from the MoEF&CC, Integrated Office at 

Bhopal 
(ii) One representative from the CPCB, Bhopal 
(iii) One Representative from the Madhya Pradesh Pollution Control 

Board, Bhopal 
 

Para 6. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 
agency for coordination and logistic support. 

 

Copy of the order dated 13.5.2024 is enclosed as Annexure-I.  

 
In compliance of the order, a committee of following officers was constituted 

and the committee visited the site i.e. M/s Satpura Thermal Power Plant, 

Sarani on 10th July 2024 to account the factual status on the issue raised 

in the petition of Sh Rashid Noor Khan.  The details of the committee 

members are as tabulated below: 
 

S. No. Name & Designation Of the officer Department 

1. Dr. H.V.C. Chary Guntupalli, Sci-E MoEF&CC (IRO) Bhopal 

2. Sh. Sunil Kumar Meena, Sci-E CPCB, RD, Bhopal 

3. Sh. Kailash Narayan Katare, Regional 

Officer 

MPPCB (RO), Chhindwara 

 

1.0 Major issue raised by the petitioner:  
 

The major issue raised by the petitioner is about the following: 

i. Violation of the provisions made under the fly ash disposal notification 

dated 31.12.2021 & 30.12.2022 specific reference to the utilization in 

construction of roads and flyovers embankments by the M/s Satpura 

Thermal Power Plant, Sarani.  

ii. Environmental quality deterioration due to emission & effluent 

discharge quality.  

iii. Stability of the fly ash dykes.  
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2.0 Observations of the committee 

The committee visited M/s Satpura Thermal Power Plant, Sarani on 10th 

July 2024. The committee visited the fly ash dykes, Ash Water 

Recirculation System, ESP area, fly ash silos etc. to account the status 

of pollution inside the premise & at ash dykes. Secondly, committee had 

detailed discussion on the various means of fly ash utilization adopted 

by the project proponent and the status of fly as disposal in construction 

of the road & embankment. The committee also had discussion with 

National Highway Authority of India (NHAI), Obedullaganj Itarsi Section 

Sh Satyendra, Authority Engineer for the status of utilization of the fly 

ash in the construction of the Natioanl Highways specifically from Betul 

to Bhopal, Betul to Harda, Betul to Harda Highway at Godhna, Betul to 

Nagpur Highway at Pankha and Itarsi to Budni bypass.  

The committee also collected information related to operational status of 

the plant, total nos. of ash dykes, their operational status, status of fly 

ash audit and stability study of the dykes.  

 

Based on the discussion held with Sh V K Kaithwar, Chief Engineer & 

other representative of power plant and Sh Satyendra, Authority 

Engineer and the observation made during the field visit following is 

recorded as factual status: 

 

➢ On the day of visit i.e. 10.7.2024, only Unit No. 10 & 11 were 

operational. Both the unit has 250MW power generating capacity. 

The generation from Unit#10 & Unit#11 was 5.958 Million KW & 

5.874 Million KW respectively. The average generation was 248 

MW & 245 MW respectively. Unit#1 to Unit#5 each of 62.5MW were 

non-operational since 2012-13 and later got dismantled. Further 

the Unit#6 to Unit#9 are also under shutdown and proposed for 

de-commissioning. Unit#12 of 660MW is proposed. Tender for EPC 

contract for installation has been hoisted on 7th Feb 2024 with due 

date of bid submission i.e. 7th September 2024. The Flue gas 

desulfurization (FGD) is under tendering stage with due date of bid 
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submission (extended) is 20th August 2024. Currently, FGD is not 

installed in any unit. The details are as tabulated below:   

 

S. 

No. 

Units Capaci

ty 
(MW) 

Commissioning 

Date 

Remarks 

1 Unit #6 200 27.06.1979 Under Shutdown since 
05.03.2021. Proposed for 
de-commissioning. 

2 Unit #7 210 20.09.1980 Under Shutdown since 
05.03.2021. Proposed for 

de-commissioning. 

3 Unit #8 210 25.01.1983 Under Shutdown since 

29.02.2020. Proposed for 
de-commissioning. 

4 Unit #9 210 27.02.1984 Under Shutdown since 
18.02.2020. Proposed for 
de-commissioning. 

5 Unit #10 250 18.08.2013 Operational 

6 Unit #11 250 16.03.2014 Operational 

7 Unit #12 660 Proposed Proposed 

 

➢ The Consent to Operate issued by MPPCB under Water (P&CP) Act 

1974 and Air (P&CP) Act, 1981 is valid upto 31/07/2025 for 

Unit#10 & Unit#11 for 500MW power generation. Copy of the CTO 

is enclosed as Annexure-II. 

 

➢ The coal is sources from various areas viz. Pathakheda, Kanhan, 

Pench, Nagpur, Chandrapur, Wani area of Western Coal filed 

Limited (WCL) and Southern Eastern Coal Filed limited (SECL).  

 

➢ There is total 03 ash dykes established to cater the ash disposal 

from the various power generating units. The details are as 

tabulated below:  
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S.No. 1 2 3 

Dyke Name 373 Ha. 111 Ha. 130 Ha. 

Connected units  Unit #1 to #9 Unit #6 to #9 Unit #10 & #11 

Dyke inner/outer layer 
Cement 

concrete lining 

Cement 

Concrete lining 
HDPE lining 

Dyke GPS location 
22.10694444N, 
78.17194444 E 

22.10940833 N, 
78.15750000 E 

22.10853611 N, 
78.11055556 E 

Ash filling started in 
year 

Jan, 1968 26.10.2015 16.03.2014 

Ash filling closed in year Nov. 2015 Operational Operational 

Capacity of AWRS 610 Cum/hr 610 cum/hr 200 cum/hr 

 

➢ It is pertinent to mention here that the old ash dyke i.e. 373 Ha has 

been handed over to M.P. Forest Department vide letter #2674 dated 

29.11.2022 for reclamation. A copy of the letters, along with other 

related communications regarding the filling of ash in this dyke, which 

has been ongoing to date, with an extension up to 30th September 2024 

for leveling the dyke surface, is enclosed as Annexure-III. The present 

status of ash filling in the dyke for the filling of the voids and leveling 

was communicated to Regional Officer, MPPCB vide letter #1578 on 01 

August 2024 for allowing the same till 30.09.2024. Copy of the letter is 

enclosed as Annexure-IV. Committee during the visit also observed the 

ongoing ash filling in 373 Ha. Ash dyke.  

➢ Other than the 373Ha area of ash dyke, the power plant shall 

reclaim/stabilize the excess temporary ash storage area of 44.5Ha, in 

compliance of the MoEFCC notification dated 30.12.2022. Copy of the 

letter to Member Secretary, MPPCB dated 12.4.2023 in this regard is 

also enclosed as Annexure-V. 

➢ The Indian Institute of Technology, Indore has carried out the stability 

analysis of the ash dyke (111 Ha) on 29th April 2023 & submitted its 

report on 17.5.2023. Following was inferred & recommended:  

Inferences: 

• No new gully formations or seepage was observed during the filed 

visit. Prima facie dykes are properly maintained and area 111 Ha. 

Was inspected for stability analysis. 

• Samples from dyke no. 111 were used to calculate geotechnical 

properties to be used in the analysis. 
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• From the stability analysis of the ash dyke it is observed that it is 

stable and can be used for future possibilities. 

• Seepage analysis for both steady and sudden drawdown 

conditions indicates water will drain out in 12 hours’ time 

considering the level to be 2/3rd of F.R.L. 

• The phreatic line goes well below the surface indicating surface 

and toe drains are well connected. 

 

Recommendation:  

• Though the ash dyke is stable in all the conditions, however 

regular inspection of dykes is recommended. The surface and toe 

drains need to be maintained regularly. The focus should be given 

to the deaccumulation of water near the slopes.  

• In case of heavy seepage (presumably), water can be drawn by 

pumping out and through checking should be carried out to verify 

any blockage in the PCC drain provided from the toe of the soil 

embankment to the ash storage.  

 

Copy of the stability report of 111 Ha dyke is enclosed as 

Annexure-VI. 

 

It is pertinent to mention here that joint committee is in the 

opinion that the Overflow Channel provided in 111 Ha. ash 

dyke needs to be designed properly to avoid any flow of ash 

in the near by drain that is meeting the Tawa reservoir. The 

satellite images of previous years revealed that there was 

flow of ash containing water in the drain.  

 

➢ The Indian Institute of Technology, Indore has carried out the stability 

analysis of the ash dyke (130 Ha) on 01st February 2024 & submitted 

its report on 28.02.2024. Following was inferred & recommended:  

Inferences: 

• No new gully formations or seepage was observed during the filed 

visit. Prima facie dykes are properly maintained and area 130 Ha. 

Was inspected for stability analysis. 

• All the obtained Factor of Safety (FOS) were below the permissible 

limit of minimum FOS as per IS 7894:1975 for both embankments.  

• Since there is no provision for a clayed/rocky core in the bottom 

ash dyke which substantially reduced the FOS and hence 

increased instability.  

• From the stability analysis of the ash dyke, it is observed that it is 

in transition between stability and instability.  
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• The material property (geotechnical) provided by the client didn’t 

fit the general range of the soil matrix and thus embankment 

appears weak against shearing.  

• Seepage analysis for steady and sudden drawdown conditions 

indicates water will not drain out in 12 hours’ time considering 

the level to be 2/3rd of F.R.L. 

• The phreatic line goes well below the surface indicating surface 

and toe drains are well connected. 

 

Recommendation:  

• Prima facie it looked like the geotechnical data provided by the 

client is inaccurate and hence a fresh investigation of soil profile 

with testing of shear and index properties is the need of the hour. 

Separate geotechnical properties for embankment soil, clayed core, 

sand drain, rock toe and foundation should be determined. 

• In case FOS is still below the permissible limit, the redesigning of 

the ash dyke is recommended at the 130-hectare site for both 

embankments followings IS 12169:1987 and IS 9423:1999. 

 

 Copy of the stability report of 130 Ha dyke is enclosed as 

Annexure-VII. 

 

The Joint Committee also opined for the same as 

recommended by IIT Indore in its stability analysis report, 

as on one corner of the dyke water was found accumulated 

in down gradient but there was no pumping system 

available to pump this accumulated water. Such kind of 

accumulation results in damage to the civil structure of the 

embankment. 

 

Committee also observed that 10,000 Plants were planted on 

about 10 Ha. Land of the 111 ha. Ash dyke. Also, other two 

dykes were having good number of plants majorly of Babool.  

The satellite view of the ash dykes, power plant & Tawa reservoir 

is as given below:  
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      Satellite view of the Ash dykes, Power Plant & Tawa reservoir  
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3.0 Fly ash utilization 
 

As per the submission made by Project Proponent (PP), since FY 
2012-13 only 02 units viz. Unit no. 10 & Unit No. 11 of 250MW each 
are operational. The fly ash & bottom ash generated during the 

power generation is collected in silos. The dry fly ash is being utilized 
in available avenues, and rest of the ash is being discharge in ash 
dykes by adopting High Concentration Ash Disposal system.  

 
The fly ash utilization of last 05 years (2019-2024) is as tabulated 

below:  
 

S No Ash 
utilization 
year 

Ash utilization in 
percent % 

 Ash utilization in MT 

1. 2019-2020 63.72 % 935798 MT 

2. 2020-2021 94.20 % 1214197 MT 

3. 2021-2022 99.82 % 895729 MT 

4. 2022-2023 136 % 
(current + Legacy 
Ash) 

1261575 MT  
(current + Legacy Ash 
in MT) 

5. 2023-2024 121.07 %  
(current + Stored 

Ash) 

1149162 MT  
(current + Stored Ash 

in MT) 

 

              The avenue-wise ash utilization is as tabulated below:  

                 Particulars Financial Year 

2022-23 2023-24 2024-25 
(upto 
27.6.2024) 

Total Fly ash generation (MT) 927613 949172 254669 

Fly ash utilization (MT) 1261575 1149162 309662 

Avenues 
of fly ash 
utilization 

Roads & other 
construction work 

141050 0 0 

Bricks 272855 263489 69071 

Filling of voids in 
ash bunds (373 
Ha.) 

753981 741231 190899 

Cement industry 15034 3949 0 

RMC plant 
(Concrete) 

67052 86380 23682 

Others (Trading) 11603 54113 26010 

Total utilization 1261575 1149162 309662 

% utilization 136% 121.07% 121.59% 

 

The ash utilization of last 03 Financial Year (2022 to 2025) reveals that PP is 

achieving the minimum 80% utilization required in each year of the 3-year 
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cycle as stipulated in notification dated 31.12.2021. However, it is pertinent 
to mention that major utilization is in void fillings of 373 Ha. Ash dyke.  
 

Ash-disposal Compliance Audit report 
 

➢ The project proponent (PP) has also engaged Authorized Auditor of 
National Institute of Technology, Uttarakhand for carrying out Ash-
disposal Compliance Audit report for FY 2022-23. The observations 

from the Ash Disposal Compliance Audit Report for Satpura Thermal 

Power Station (STPS), Sarni, are as follows: 

1. Coal Consumption Records: The coal consumption was recorded at 
24,18,607 MT, with an average ash content of 35-41%. This data aligns 

with the fly ash generation reported for the financial year 2022-23. 

2. Fly Ash Disposal Compliance: The fly ash generated was disposed of 

in accordance with the MoEF&CC Notification dated 31.12.2021 and its 

amendment on 30.12.2022. The disposal methods included: 

o Bricks manufacturing industry : 21.6% 
o Cement industry    : 1.2% 

o Concrete manufacturing industry : 5.3% 
o Road construction work   : 11.2% 
o Trading     : 0.6% 

o Rail mode     : 0.3% 
o Filling of voids in land reclamation : 59.8% 

 
The total ash disposed was 12,61,575 MT, resulting in a total ash 

utilization of 136%. 

3. Ash Disposal into Ash Ponds: A total of 3,33,962 MT of ash was 

verified as used from ash ponds. 

4. Ash Pond Details: There are three ash ponds with the following areas: 

o Ash Pond-1: 373 Hectares 
o Ash Pond-2: 130 Hectares 

o Ash Pond-3: 111 Hectares 
Ash Pond-1 has been surrendered to the forest department in 

compliance with regulations. 

5. Inspection of Ash Ponds: The ash ponds were inspected and found to 

be in accordance with the design drawings. The active ash ponds have 
a capacity of 43,00,000 M3 and 80,00,000 M3, with a significant 

amount of unutilized ash. 

These observations as stated in compliance Audit report indicate that 
the power station is adhering to regulatory requirements for ash 

disposal and management while also exploring various avenues for ash 
utilization. 

However, the suggestions provided in the report are required to be adopted by 
the PP. The suggestions reported are as follows:  
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1. Explore Alternative Disposal Avenues: Since approximately 60% of 
the generated ash is currently utilized for filling voids in land 

reclamation of Ash bunds, it is recommended to explore other disposal 
methods after the expiration of the permission from the Forest 

Department on 31.03.2024. 
2. Utilization of Nearby Mines: There are several mines within a 300 km 

radius of the power plant that could be utilized for backfilling mine 

voids or mixing ash with external overburden dumps under extended 
producer responsibility. However, despite efforts from the plant 
administration, this has not yet been materialized. 

3. Railway Network for Ash Disposal: The administration has initiated 
the disposal of ash through the railway network, which could enhance 

the utilization of the generated ash. 
4. Filling of Coal Underground Mines: STPS Sarni is exploring 

possibilities for filling coal underground mines at Western Coalfields 

Limited (WCL) with ash water, which could provide an additional 
avenue for ash disposal. 

        Copy of the Ash-disposal Compliance Audit report for FY 2022-23 is 

enclosed as Annexure-VIII.  
 

4.0 Utilization of the ash in road construction:  
 

The Project Proponent has submitted an update on fly ash utilization in 

road construction. The information provided indicates the following: 

1. Between 2022 and 2024, the project proponent supplied 134,384 

metric tons (MT) of fly ash to NHAI, Bhopal. This supply was specifically 

for the balance work related to the four-laning of the Itarsi to Betul 

Section of NH-69, spanning from 63 KMs to 137 KMs. 

2. In the year 2023-24, a work order was issued to a sub-contractor for 

lifting fly ash at the contractor’s cost. This action was taken based on 

NHAI, Nagpur’s request for the laning of the Nagpur-Saoner-Betul 

section of NH-69. The project covers the stretch from Kms 3.00 to 

59,300 in the state of Maharashtra and from Kms 137.000 to Kms 

257.400 in the State of Madhya Pradesh. However, as of now, the sub-

contractor has not commenced this work. 

3. Other than these, PP has made communication with NHAI PIU Bhopal 

& Harda for sharing the transportation cost for the fly ash, but no 

response was received from NHAI. 

The details on the communication made by the PP to NHAI for fly ash 

utilization are as tabulated below:  
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SI. 
No. 

Request 

received 
from 
Organization 

Particulars 

Proposed 

Qty. 
(Lakh 
CuM) 

Lead 
(km) 

Estimated 
Cost 

including 
GST (In 
Rs.) 

Status as on 
date 

Remarks 

1 NHAI, Bhopal 
Request 
received on 
March 2022 

Balance work for four 
laning of Itarsi to 
Betul Section of NH-
69 from km. 63.000 to 
km. 137.000 (Design 
length 73.955 km) in 
the State of Madhya 
Pradesh (Package -Il / 
NH- On EPC mode 

2.45 40-90 4.39 Cr. Order Executed 134384 MT fly 
ash has been 
transported 
NHAI, Bhopal 
for four laning 
Project during 
Nov.-2022 to 
Mar.-2023. 
Certificate 
received from 
NHAI. 

2 NHAI, Harda 
Request 
received on 
July- 2022 

Transportation of ash 
from 111 / 130-
hectare ash ponds (and 
also from silo of PH-IV, 

if required) of STPS, 
Sarni to ash delivery 
locations of four lane 
road project of NHAI 
from Temagaon - 
Chicholi package-II 
from chainage 

36+500 to 60+850 of 
Temagaon to Betul 
section of NH- 47 (Old 
NH-59A) including 
excavation, loading / 
lifting and unloading 
works for utilization of 
ash. 

1.54 100 -
130 

13.28 Cr. Request letter 
sent to NHAI for 
sharing of 
transportation 

cost vide no. 
08-004 / Gen-
374 / Sarni dtd. 
17-02-2023. 

No reply 
received from 
NHAI, Harda.  
  

3 NHAI, Harda 
Request 
received on 
July- 2022 

Transportation of Ash 
from 111 / 130-
hectare ash pond (and 
also from silo of PH-IV, 
if required) of STPS, 
Sarni to ash delivery 
locations of four laning 
road project of NHAI 
from Chicholi - Betul 
Pkg-III from chainage 
83+075 to 120+600 
of Temagaon to Betul 
section of NH-47 (Old 
NH-59A) including 
excavation, loading / 

lifting and un- loading 
works for utilization of 
ash. 

3.11 60-80 17.91 Cr. Request letter 
sent to NHAI for 
sharing of 
transportation 
cost vide no. 
08-004/Gen-
374/850 Sarni 
dtd 25-11-2022 
& 
505/0800/Fly 
Ash/632 Sarni 
dtd. 
12/07/2023. 

No reply 
received from 
NHAI, Harda.  

4 NHAI, Bhopal 
Request 

received on 
Nov.-2022 

Loading, 
Transportation and 

Unloading of ash from 
Ash Dam of STPS, 
Sarni to NHAI, four 
laning of Ratapani 
stretch from Km. 
8.300 to Km. 20.680 
(Length 12.380 Km.) 
of Obedullaganj Itarsi 
section of NH-46 (Old 
NH- 69) in the state of 

2.10 150 -
160 

22.79 Cr. Request letter 
sent to NHAI for 

sharing of 
transportation 
cost vide no 08-
004 / Gen 374 
/ 83, 101 & 
3626 Sarni dtd. 
17/02/2023, 
27-02-2023 & 
04-01-2024. 

No reply 
received from 

NHAI, Harda.  

Page 11 of 123



12 
 

Madhya Pradesh on 
EPC mode. 

5 NHAI, Bhopal 
Request 
received on 
March 23 

Balance work for four 
laning of Itarsi to 
Betul Section of NH-
69 from km. 63.000 to 
km. 137.000 (Design 
length 73,955 km) in 
the state of Madhya 
Pradesh (Package -Il / 
NH-69) On EPC mode 

0.37 63-
137 

 -- Correspondence 
with NHAI for 
providing actual 
lead for 
preparation of 
Estimate vide 
letter dtd. 
12/07/2023, 
01/08/2023 & 
06/09/2023. 

No reply 
received from 
NHAI, Bhopal.  

6 PWD Bhopal 
Request 
received on 
Aug.-2023 

Rehabilitation & 
Upgradation of 
Nasrullaganj-Rehti- 
Budhni Section of 
NH-146-B, total design 
length-47.300 km from 
km 0+150 to km 

50+500 to 2-lane with 

paved shoulder 
configuration in the 
state of Madhya 
Pradesh on EPC mode. 
(Demand of ash from 
PWD, National 
Highway Divison, 
Bhopal) 

5.00 120-
160 

53.33 Cr. Request letter 
sent to PWD. 
Bhopal for 
sharing of 
transportation 
cost vide no. 
08-004/Gen-

374/3663 Sarni 

dtd. 05-01 
2024. 

No reply 
received from 
PWD, National 
Highway 
Divison, Bhopal  

7 NHAI, 
Nagpur 
Request 
received on 
Nov. 23 

For laning of Nagpur-
Saoner-Betul section 
of NH-69 from Kms. 
3.00 kms. 59,300 in 
the state of 
Maharashtra and from 
kms. 137.000 to kms. 
257.400 in the State of 
Madhya Pradesh on 
Design, Build, 
Finance, Operate and 
Transfer (Annuity) 
basis:- Construction of 
VUP at ch. 27+230 
(Pankha Junction) 

under COS as long 
term measures for 
rectification of Black 
Spot (MP-02-054) 
Supply of Fly Ash Reg. 

1.00 70 Requisition 
received for 
lifting of fly 
ash on 
contractor's 
cost. 

Work order has 
been placed to 
sub-contractor 
M/s Murli 
Manohar 
Developers vide. 
No. 08-004 / 
P&W Civil / Fly 
Ash / FAT-145 
/ 1607 Sarni 
dtd. 08-12- 
2023 on the 
behalf of NHAI, 
Nagpur 
concessionaire 

M/s Oriental 
Nagpur Betul 
Highway 
Limited Letter 
for execution of 
work sent to 
M/s Manohar 
Developers vide 
505/0800/1948 
Sarni dtd. 
16/01/2024. 

Work not 
started by the 
sub-contractor 
till date.  
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NHAI, Project Director, PIU, Bhopal vide its letter dated 8.7.2024 has 

submitted the fly ash utilization in following 03 road construction works 

executing under different-different Project Implementation Unit (PIU)  

1. Betul to Bhopal under PIU Bhopal & Harda 

2. Betul to Harda under PIU Harda 
3. Betul to Nagpur under PIU Nagapur-2 
 

The details are as tabulated below:  

Name of the 
road stretch 

Road 
Constructio
n Started 
on 

Work 
completio
n date 

Length 
of Road 

No. of 
lanes 

Qty of 
Fly ash 
supplied 
in Metric 
Tonn 

Period of 
Fly ash 
Utilization 

Name of 
Power Plant 

Obedullaganj 

Itarsi 

Exclusing 
Ratapani 
Section  
(NH- 46) 

14.11.2017 07.12.2021 46.300 4 10912 14.11.2017 

to 

07.12.2021 

STPSS, Sarni 

Ratapani 
Section  
(NH- 46) 

28.09.2022 25.10.2024 12.380 4 1668.9 28.09.2022 
to 
25.10.2024 

NTPC, 
Gadarwara 

Itarsi Betul 
Section 
(NH- 46) 

22.02.2018 30.09.2024 73.955 4 109120 22.02.2018 
to 
30.09.2024 

STPSS, Sarni 

Harda Betul 
P1 

10.09.2021 07.09.2023 30.000 4 660000 
57200 

10.09.2021 
to 
07.09.2023 

NTPC, 
Gadarwara 
SSTPP, 
Dongalia 

Harda Betul 
P3 

15.09.2021 13.12.2023 40.248 4 266200 15.09.2021 
to 
13.12.2023 

NTPC, 
Gadarwara 

Betul 
Nagpur 

20.01.2012 Feb-2015 174.512 4 8,55,304 
(MP 
Section) 
25,68,583 
(MH 
Section) 

20.01.2012 
to Feb- 
2015 

STPSS, Sarni 
(MP Section) 
Khaparkheda 
Power Plant, 
Koradi Power 
Plant (MH 
Section) 

 

Copy of the letter is enclosed as Annexure-IX. 

The information provided by NHAI, PIU, Bhopal reveals the following regarding 

fly ash utilization in road construction: 

1. Obedullaganj Itarsi Excluding Ratapani Section (NH-46) and Itarsi-

Betul Section (NH-46): The Project Proponent (M/s Satpura Thermal 

Power Plant, Sarni) supplied fly ash during the period from 2017 to 

2024. 

2. Other Road Works: For road works such as the Ratapani Section (NH-

46), Harda Betul P1, Harda Betul P3, and Betul-Nagpur, fly ash was 

received from other power plants at no cost. 
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➢ The Paragraph (B) “For the purpose of utilisation of ash, the subsequent 

sub-paras shall apply." of the notification no. S.O. 5481(E) dated 

31.12.2021, following is stated: 

1. “All agencies (Government, Semi-government and Private) 

engaged in construction activities such as road laying, road and 

flyover embankments, shoreline protection structures in coastal 

districts and dams within a radius of 300 kms from the lignite 

or coal based thermal power plants shall mandatorily utilise ash 

in these activities (activities specified under Paragraph 'A (2)' of 

the said notification are as given below) 

i. Fly ash-based products viz. bricks, blocks, tiles, fibre cement 
sheets, pipes, boards, panels; 

ii. Cement manufacturing, ready mix concrete; 
iii. Construction of road and fly over embankment, Ash and Geo-

polymer-based construction material; 
iv. Construction of dam; 
v. Filling up of low-lying area; 
vi. Filling of mine voids; 
vii. Manufacturing of sintered or cold bonded ash aggregate; 
viii. Agriculture in a controlled manner based on soil testing; 
ix. Construction of shoreline protection structures in coastal 

districts; 
x. Export of ash to other countries; 

xi. Any other eco-friendly purpose as notified from time to time.
  

      Provided that it is delivered at the project site free of cost and transportation 

cost is borne by such coal or lignite based thermal power plants. 

      Provided further that thermal power plant may charge for ash cost 

and transportation as per mutually agreed terms, in case thermal 

power plant is able to dispose the ash through other means and 

those agencies makes a request for it and the provisions of ash free of 

cost and free transportation shall be applicable, if thermal power plant 

serves a notice on the construction agency for the same. 

➢ As, the Project Proponent is complying the minimum 80% utilization of 

the fly ash in 3-year cycle as per the notification dated 31.12.2021 and 

also utilizing more than 100% from last 03 financial years, by utilizing 

it in various avenues prescribed in the notification. So, based on the 

condition prescribed in the notification, PP is charging the ash cost or 

transportation with the user i.e. NHAI. However, no response is received 

by the PP from the NHAI for such terms.  

Page 14 of 123



15 
 

5.0 Environmental Quality 
 

5.1 Source emission: 

Currently, only 02 units of the thermal power plant i.e. Unit #10 & Unit #11 

is in operation since 2013. The Source emission monitored continuously 

through Online Continuous Emission Monitoring System (OCEMS) for 

Particulate matters, SO2 & NOx for the duration of April 2023 to June 2024 

are as tabulated below:  

Month 
Unit #10 (Monthly Avg.) Unit #11 (Monthly Avg.) 

PM 

(mg/Nm3) 

SO2 

(mg/Nm3) 

NOx 

(mg/Nm3) 

PM 

(mg/Nm3) 

SO2 

(mg/Nm3) 

NOx 

(mg/Nm3) 

Apr-23 38.63 1451 464 41.29 1282 409 

May-23 45.43 1425 467 39.82 1239 378 

Jun-23 48.07 1456 494 49.91 1237 360 

Jul-23 36.61 1323 491 41.51 1051 379 

Aug-23 28.35 1288 487 

Shut down 

due to 

Annual 
Overhaul 

Shut down 

due to 

Annual 

Overhaul 

Shut down 

due to 

Annual 

Overhaul 

Sep-23 33.66 1261 538 32.72 1074 525 

Oct-23 26.86 1507 454 35.58 1356 529 

Nov-23 23.53 1595 471 35.13 1469 563 

Dec-23 33.79 1496 485 35.77 1409 568 

Jan-24 39.11 1432 514 37.29 1412 614 

Feb-24 29.21 1530 484 28.91 1556 550 

Mar-24 30.04 1476 472 26.94 1533 523 

Apr-24 42.91 1291 453 35.21 1377 477 

May-24 30.76 1494 421 23.67 1610 428 

Jun-24 42.59 1379 435 27.51 1463 437 

 

The result indicates that emission of particulate matters is under the 

prescribed standard i.e. 50 mg/NM3. However, the higher values of SO2 
will only reduce after the FGD installation. The PP has to optimize the Air-
to-Fuel ratio and Low NOx burners performance to further reduce the 

emission values of the NOx. 
 
 

5.2 Ambient Air Quality 
 

The project proponent has established 02 Continuous Ambient Air Quality 
Monitoring Station (CAAQMS) at following locations: 
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1. ETP (Inside the plant premises) GPS location (Latitude 22.111022, 
Longitude 78.18046) 

 
2. MPPGCL Hospital (Outside the plant boundary) GPS location (Latitude 

22.105998, Longitude 78.174813) 
 
The Monthly average Ambient Air Quality w.r.t. PM10 & PM2.5 at CAAQMS 

located at ETP indicates that the values are under the prescribed norms of 
24-Hourly standards. However, PP need to ensure that monitoring of the other 
parameters viz. SO2 & NOx be continuous as from Sept 2023 the SO2 & from 

April 2024 the NOx is not being monitored. 
 

Month 
PM10 

(µg/m3) 
PM2.5 

(µg/m3) 

Apr-23 70.17 27.74 

May-23 74.95 22.90 

Jun-23 85.58 21.29 

Jul-23 28.75 8.23 

Aug-23 45.45 12.46 

Sep-23 46.28 14.92 

Oct-23 82.05 35.44 

Nov-23 96.29 66.10 

Dec-23 83.19 51.80 

Jan-24 99.57 61.57 

Feb-24 83.55 40.14 

Mar-24 71.64 24.58 

Apr-24 73.80 28.37 

May-24 91.97 29.14 

Jun-24 70.98 23.14 
 

The Monthly average Ambient Air Quality w.r.t. PM10 & PM2.5 at CAAQMS 
located at MPPGCL Hospital indicates that the values are above the prescribed 

24-hourly standard i.e. 100µg/m3. However, SO2 & NOx values are under the 
limit. PP need to take efforts to control the Ambient air pollution by carrying 
regular road cleaning, water sprinkling, stopping biomass burning and 

controlling other polluting events.  
 

Month 
PM10 
(µg/m3) 

PM2.5 
(µg/m3) 

SO2 
(µg/m3) 

NOx 
(µg/m3) 

Apr-23 97.23 32.73 42.37 34.28 

May-23 80.90 22.89 37.09 28.30 

Jun-23 95.34 24.57 42.41 28.78 

Jul-23 30.35 11.97 40.13 31.16 

Aug-23 60.78 19.58 21.28 30.64 

Sep-23 37.84 15.91 17.12 26.53 
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Oct-23 122.95 43.99 21.07 29.54 

Nov-23 160.80 81.77 21.37 29.52 

Dec-23 121.27 71.46 21.82 29.76 

Jan-24 149.94 65.84 20.99 38.84 

Feb-24 124.44 54.13 22.39 33.71 

Mar-24 98.97 41.20 21.28 35.26 

Apr-24 91.28 35.31 22.34 29.95 

May-24 99.24 34.45 24.99 28.30 

Jun-24 71.36 27.82 27.45 27.49 
 

5.3 Water Quality:  
 

The joint committee collected 02 water samples from following locations: 
1. Toe drain of a 130-hectare ash pond,  

2. Ash water recirculation system (AWRS) of a 111-hectare ash pond  
 

S.No. Parameters Sampling Location Prescribed 

standards 
w.r.t. Ash 
pond 

effluent 

Toe drain of 
a 130-
hectare ash 

pond 

Ash water 
recirculation 
system 

(AWRS) of a 
111-hectare 

ash 

1.  pH 7.45 7.30 6.5-8.5 

2.  Chloride 69.98 79.98 - 

3.  Total Solids 760 850 - 

4.  TDS 670 755 - 

5.  TSS 90 95 100 

6.  BOD 22 24 - 

7.  COD 160 184 - 

8.  Copper 0.018 0.02 - 

9.  Lead 0.001 0.001 - 

Note: Except pH & Color all units are in mg/l. 

The analysis results reveals that both the samples are meeting the standard 

w.r.t. ash pond effluent. However, the higher values of COD reveals that some 

kind of pollution related to ash discharge is there. In this regard, PP shall 

carry out the detailed sampling and submit the report to CPCB & MPPCB.  

Copy of the analysis report is enclosed as Annexure-X.  
 

Copy of the photographs taken during visit dated 10.7.2024 are enclosed as 

Annexure-XI. 
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6.0 Summary 

The joint committee visited M/s Satpura Thermal Power Plant, Sarani on 

10.7.2024, the committee observed that since 2013 only two power generating 

units (Unit no. 10 & 11) each of 250MW were in operation. A new unit of 

660MW is proposed. The CTO for the above 02 units was valid. There are 03 

ash dykes viz. 373 Ha, 130 Ha & 111 Ha to cater the need to dispose the ash 

generates during power generation. On the day of visit, 373 Ha ash dyke was 

in operation to fill the voids. This dyke was handed over to M.P. Forest 

Department on 29.11.2022 for reclamation. However, the PP was using this 

dyke for filling the voids decided mutually between PP & forest department. 

This will level the ash dyke surface. The period of void filling was extended by 

forest department till 30.9.2024 on the request of the PP. The committee 

directed PP to communicate the same to MPPCB for there instruction. PP vide 

letter dated 1.8.2024 communicated the status to Regional Office, MPPCB, 

Chindwara.  

The PP has engaged IIT, Indore for the stability analysis of the 130 Ha & 111 

Ha ash dykes. The study report submitted by IIT; Indore suggest that the 111 

Ha. Dyke is stable in all the conditions; however regular inspection of dykes 

is recommended. Whereas 130 Ha dyke study suggested to conduct a fresh 

investigation of soil profile as the dyke was in transition between stability and 

instability. The committee also opined that the Overflow Channel provided in 

111 Ha. ash dyke needs to be designed properly to avoid any flow of ash in 

the nearby drain that is meeting the Tawa reservoir. The satellite images of 

previous years revealed that there was flow of ash containing water in the 

drain. Also, opined about 130 ha. Ash dyke that recommendation of the IIT 

Indore needs to be implemented on priority as committee also pointed out the 

issue in the dyke during the visit that in one of the corners of the dyke water 

was found accumulated in down gradient but there was no pumping system 

available to pump this accumulated water. Such kind of accumulation results 

in damage to the civil structure of the embankment. 

The ash disposal compliance audit report for the FY 2022-23 also 

recommended that PP need to explore alternative disposal avenues as 

approximately 60% of the generated ash is currently utilized for filling voids 

in land reclamation of Ash bunds. 

The Project Proponent is complying the minimum 80% utilization of the fly 

ash in 3-year cycle as per the notification dated 31.12.2021 and also utilizing 

more than 100% from last 03 financial years, by utilizing it in various avenues 

prescribed in the notification. So, based on the condition prescribed in the 

notification, PP is charging the ash cost or transportation with the user i.e. 
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NHAI. However, no response is received by the PP from the NHAI for such 

terms.  

The environmental quality indicates that the NOx value in source emission is 

on slightly higher side that can be improved on optimizing the Low NOx 

burner & air-to-fuel ratio. Further, the AAQ showed higher PM10 values near 

the hospital area. The higher values of COD in water samples needs to be re-

assess by the PP.  

7.0 Recommendations:  

i. Project Proponent shall engage technical institute for the stability 
analysis of the 373 Ha ash dyke and also award a fresh study to IIT 

Indore for the fresh investigation of the 130 Ha ash dyke w.r.t. its 
stability issue.  

ii. Project Proponent shall intimate periodically to MPPCB w.r.t. void 

filling at 373 Ha dyke and take necessary guidance.  
iii. Project proponent shall also initiate action for the stabilization of the 

44.5 Ha. Extra land in compliance of the notification.  
iv. Project proponent shall re-design the overflow channel constructed at 

111 Ha. Ash dyke to avoid spill over of the ash.  

v. Project proponent shall make effective arrangement of pumping to 
pump the accumulated water in the 130 Ha. Ash dyke.  

vi. As about 60% of the ash utilization is in filling the voids of the 373 Ha. 
Ash dyke, it is essential that project proponent shall explore other 
avenues of ash utilization to meet the prescribed target of notification 

31.12.2021 for the second cycle. 
vii.  Project Proponent shall take up the NOx reduction measures in the 

source emission and also ensure continuous assessment of the 

Ambient air monitoring w.r.t. SO2 & NOx at CAAQMS installed near 
ETP. 

viii. Project Proponent shall take action to improve the ambient air quality 
near the hospital area. 

ix. Project Proponent shall engage 3rd party NABL/EPA recognized 

laboratory to analyses the water quality of tor drain & AWRS channel 
water w.r.t COD. And take necessary action as per the outcome of the 
analysis.  

 

 

     

(Dr. H.V.C. Chary Guntupalli)          (Sunil Kumar Meena)            (K N Katare) 
Scientist-E                                             Scientist-E                       Regional Officer 
MoEFCC, IRO, Bhopal                       CPCB, RD, Bhopal              MPPCB, Chindwara 
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Item No. 01   
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 

Original Application No.115/2024(CZ)  
 

Rashid Noor Khan                   Applicant (s)  

                                                                                                       
Vs 

 
MoEF & CC & Ors.                                   Respondent(s) 
      

Date of Hearing: 13.05.2024 
 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER 
 

 

 

 
 

 
 

 

 

 

For Applicant (s): Mr. Harshwardhan Tiwari, Adv. 

For Respondent(s) :  

ORDER 
 
 

 

1. Issue raised in this application is violations of the provisions of the 

Environment (Protection) Act,  1986 and the guidelines issued vide a 

notification dated 31.12.2021 as amended vide S.O.6169(E) dated 

30.12.2022 providing the disposal of fly ash and bottom fly ash in 

construction of roads and flyovers  embankments which is required to 

be mandatorily used in the road constructions falling within 300 

kilometres of the power house. This application has highlighted the 

noncompliance by the Satpura Thermal Power Station Sarni for 

noncompliance of notification on disposal of fly ash. Fly ash resulting 

from coal based thermal power plants is one of the alarming and 

continuously increasing sources of pollution leading to degradation of 

soil, water and air. Fly ash generated from thermal power plant and 

industrial waste discharged into the streams or dumped into 

surrounding land causes serious water and soil pollution problems. 

The fly ash dissolved solids, turbidity, chemical oxygen demand, 

alkalinity, hardness, and chlorides including concentration of copper, 

cadmium, zinc, lead, mercury and arsenic metals pose threats of 

pollution of heavy metals. Storage of fly ash beyond capacity of flyash 

dykes/ponds leading threat to devastating accidents due to their 

Annexure-I
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breach. Sarni Power Plant is one of the oldest Power Plant in Madhya 

Pradesh. Its Fly Ash pond is full of capacity and from the past three 

years there was no use of fly ash in road construction or supply of fly 

ash by the Satpura Power Station Sarni to the contractor for road 

construction whereas in order to conserve the top the use of flay is 

mandatory for road constructions. The radius for ash utilization is 

fixed upto 300km. 

 

2. A substantial issue of environment has been raised. Issue notice to the 

respondents. Returnable within four weeks. 

 

3. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

 

4. Respondents are directed to submit their reply within six weeks 

through e-filing portal, preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

 

5. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:-  

(i) One representative from the MoEF&CC, Integrated Office at 

Bhopal 
(ii) One representative from the CPCB, Bhopal 
(iii) One Representative from the Madhya Pradesh Pollution Control 

Board, Bhopal 
 
 

6. The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

 

 

7. Applicant is directed to supply the required documents and copy of the 

application to the committee and respondents within a week and after 

compliance of service, the applicant has to submit an affidavit that the 

notice and copy of the application have been served on the committee 

and respondents.  
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8. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

List it on 12th August, 2024. 

 
   

               Sheo Kumar Singh, JM 

 
 
 

 
 
 
 

 
 
 

 

Dr. A Senthil Vel, EM 
 

13th May, 2024 

O.A.  No. 115/2024(CZ)   

K 
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Consent Order 

 

     
    

 

  

       

         
  

M.P. Pollution Control Board, E-5, Arera Colony, Paryavaran Parisar, Bhopal - 16  MP , Tele : 

0755-2466191, Fax-0755-2463742 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

 

      

  

RED-LARGE 
 

 

CCA-Renewal 
 

 

CONSENT NO: *** 
 

 

PCB ID: 18903 
 

 

                                

  

To,  
 

                        

   

The Occupier, 
 

      

               

                                

         

M/s. Satpura Thermal Power Station (MPPGCL- 2 X 250 MW), Betul, 
 

      

                                

         

City : Brahmanwada Ryt (Viran), Sarni,  

Tal : Ghoradongari, Dist : Betul (M.P.)- 460447 
 

      

                                

  

Subject:  
 

 

Grant of Renewal of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   

& under section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                

  

Ref:  
 

 

Your Receipt No. 1347562 Dt. 27/02/2024 and last communication received on Dt.23/02/2024 
 

  

                                

  

With reference to your above application for Renewal of consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/07/2025, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

  

                                

 

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                

   

a. Location:  
 

 

City : Brahmanwada Ryt (Viran), Sarni,  Tal : Ghoradongari, Dist : Betul (M.P.)- 460447 

Latitude : 22.1062 Longitude : 78.1808 
 

     

                  

                                

   

b. The capital investment : 
 

               
    

Rs 3322.28 Crs 
 

            

                              

                                
   

c. Product & Production Capacity: 
 

             

                                

      

Product  Applied Qty / year 

GENERATION OF ELECTRICITY 

 (Coal Based Thermal Power Plant Unit 10 & 11) 

500.0 MWH 

(2X 250 MWh) 
  

    

                                

   

  Note:-   

1. For any change in above industry shall obtain fresh consent from the board.  

2. This renewal of consent to operate is being considered with condition that the TPP shall have to abide the timelines for the 

achievement of new emission norms as per the MoEF&CC notification G.S.R. 243(E) dated 31-03-21. 

 3. The TPP Management shall comply with the direction issued by MPPCB in the matter of NGT OA No. 164/2018 & order 

dated 18/01/2022. 

4.  Industry shall have to use the Tarpaulin cover with minimum 400 GSM thickness. The automatic mechanical covering system 

shall be used in coal transporting vehicles.  

5. Industry shall install PTZ Cameras at various strategic points to monitor above covering system in transporting vehicles. 

6. TPP management shall utilize the remaining area like colony and others for rain water harvesting and maintain the flora and 

fauna, ZLD policy strictly. 
 

   

                                

    

The Validity of the consent is up to 31/07/2025 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

    

                                

   

Enclosures:- 
 

                  

       

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

Consent No:AW-60010Outward No:120095,28/03/2024

By the order of Chairman, MPPCB

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # MF75SD89NU

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 28/03/2024 09:50:37 AM

Signature Not Verified

ANNEXURE_II
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M.P. Pollution Control Board, E-5, Arera Colony, Paryavaran Parisar, Bhopal - 16  MP , Tele : 

0755-2466191, Fax-0755-2463742 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                        

    

1. The daily quantity of trade effluent of the unit shall not exceed 9496.0 KL/day, and the daily quantity of sewage of the 

unit shall not exceed 90.0 KL/day. 
 

    

                        

 

2. Trade Effluent Treatment:- 
 The applicant shall operate comprehensive effluent treatment system and maintain the same properly to achieve following 

standards- 
 

      

                        

        

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                   

                        

            

For other parameters general standards of discharge as notified under EP Act 1986 notified by MPPCB from 

time to time shall be applicable 
 

       

                        

  

3. Sewage Treatment :-   
The applicant shall operate and maintain sewage treatment facility to achieve following standards- 
 

     

                        

           

pH Between               6.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

fecal coliform Not exceed           1000 MPN/100 ml 
 

         

                        

                        

     

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. 
 

 Sr Water Code (Qty in KLD) WC : 

44664.0 

WWG: 9586.0 Water Source Remark 

1 Boiler Feed 1200.0 768.0 Satpura dam lake AS PER MOEF&CC 

NOTIFICATION NO. 3305 

(E) DATED  7/12/15, THE 

INDUSTRY SHALL HAVE 

TO SWITCH ITS ONCE 

THROUGH COOLING 

(OTC) AND INSTALL 

COOLING TOWER(S) 

AND ACHIEVE SPECIFIC 

WATER CONSUMPTION 

UP TO A MAXIMUM OF 

3.5 M
3
/MWH 

2 Cooling Water 34440.0 7152.0 Satpura dam lake 
3 Cooling Water 2040.0 0.0 Recycled, treated 

effluent from ETP 
4 D.M Water Plant 

(DM Plant regeneration water) 
360.0 360.0 Satpura dam lake 

5 Domestic Purpose 120.0 90.0 Satpura dam lake 
6 Mfg. Process (Hydrogen Plant / 

Chemical Feed Preparation 
consumption) 

144.0 0.0 Satpura dam lake 
   

   

7 Others(Seal water/ 

Ash handlingwater) 

1200.0 576.0 Satpura dam lake To be recycled after 
proper treatment 

8 Others (Misc. service water). 2400.0 480.0 Satpura dam lake To be recycled after 
proper treatment 

9 Others(Losses & design 
margin water) 

2760.0 160.0 Satpura dam lake  

 

 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

 

  

 

Consent No:AW-60010
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pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

9. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge.  ii. Following promulgation of guidelines establishing test procedures for the 

analysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall 

conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of 

the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination 

of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

10. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                   

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of 

pollutants by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

11. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

13. Limitation of visible floating solids and foam:- 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  

 

14. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

15. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

16. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except: 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
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conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

  

 

17. TPP management shall submit the information online through XGN in reference to compliance of consent conditions.  
 

 

  

 
  

                        

         

Additional Water condition:- 
 

        

                        

          

1. All the recommendations made in the Charter on Corporate Responsibilities for Environment Protection(CREP) for 

thermal power sector shall be strictly implemented. 

2. TPP management shall comply with the parameters notified in the Environment (Protection) Rules, 1986 notified 

by G.S.R. 3305(E) 7/12/15 as amended up to date, for Thermal Power Plants. 

3. The effluent will be treated in ETP and be used in ash slurry preparation, dust suppression and plantation. The 

domestic effluent of plant and colony will be treated through sewage treatment plant and will be used within 

factory premises for irrigation in gardening & plantation. Zero discharge condition shall be maintained. 

4. TPP management shall provide adequate facility for the treatment of industrial (including the bleed from boiler 

house) and domestic waste water to ensure that the treated effluent quality meets the standards prescribed by M. P. 

Pollution Control Board published in notification of Govt. of M. P. Gazette dated: 25/03/88 as amended up to date. 

5. TPP management shall maintain closed cycle system with cooling tower. Once through cooling if any shall not be 

used. All the cooling tower blow down shall be reused in fire fighting, service water, coal handling plant and ash 

handling after proper treatment. 

6. The TPP management shall operate & maintain Ash Water Recirculation System (AWRS) to ensure 100% 

recirculation of overflow of the ash dyke. Industry shall make arrangement for transportation of fly ash to ash pond 

in the form of medium slurry mode system having 38% ash and 62% water as per MoEF directives. 

7. Water table depletion study in and around the project area shall be carried out by the project. All possible efforts 

including rain water harvesting to recharge ground water shall be taken up for the ground water enrichment in 

consultation with the Central Ground Water Authority. 

8. Fly ash shall be collected in dry form and shall explore the possibility that storage facility (silo) of fly ash should 

be at least for one day. Un-utilized fly ash shall be disposed off in the ash pond in the form of high concentration 

slurry disposal. Industry shall also monitor mercury and other heavy metals (As, Hg, Cr, Pb etc.) in the bottom ash 

as also in the effluents from the ash pond. For disposal of ash in low lying area/mine for void filling prior 

permission from the Board be obtained, and conditions stipulated therein shall be followed. 

9. As per the MoEF & CC notification dated 2015, the unit shall have to convert the Once Through Cooling (OTC) if 

any, to Cooling Tower (CT) by 6th of December 2017, and shall have to achieve specific water consumption upto 

maximum of 3.5 m3/MWh or as updated notification by MoEF&CC. 

10. Ash pond shall be lined with HDPE/LDPE lining or any other suitable impermeable media such that no leachate 

takes place at any point of time. Ash pond water shall be re-circulated and utilized in the process or other beneficial 

purposes in the plant. 

11. Industry shall regenerate the village ponds/surface water bodies located within 5 km radius of the project site as a 

part of its social welfare activities. 

12. Industry shall make arrangement for transportation of fly ash to ash pond in the form of medium slurry mode 

system having 38% ash and 62% water as per MoEF amendment. 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

      

               

  

1. The applicant shall operate and maintain  air pollution control system to achieve the level of pollutants to the following 

standards:- 
 

     

               

   

Name of section Capacity Stack height 

(meters) 

Fuel Quantity Control equipment to 
be installed 

P.M, SOX, NOX,  Hg 
(mg/Nm

3
) 

 

Boiler 
Unit 10- ESP 

99.928% eff. 
 

275 

 

COAL 

175 

MT/Hr. 

 

Dust Suppressor, E.S.P 

50,600,450, 0.03 
(to be achieved as per the 
notification 
G.S.R. 243(E) dated31- 
03-2021) 

 

Boiler 
Unit 11- 

99.928% eff. 

 

275 

 

COAL 
175 

MT/Hr. 

 

Dust Suppressor, E.S.P 
50,600,450, 0.03(to 

be achieved as per 

the notification 
G.S.R. 243(E) dated31- 
03-2021) 

Material Handling 
bc-top & side 

skirtings 
- 

- - Dust Suppressor, Hood 

Cover, Water Sprinkler 

600 microgram/ m3 at 10 m  

from source 

Material Handling coal storage - 
- - Bag Filter, Dust Suppressor, 

Water Sprinkler 
600 microgram/m3  at        10 m 
from source 

Material Handling 
coal yard wagon 

unloading 
- 

- - 
Water Sprinkler 

600 microgram/ m3 at 10 m  

from source 

Material Handling 
Pulse jet bag filter-

2 no 
- 

- - Dust Collector, Dust 

Suppressor, Water 

Sprinkler 

600 microgram/ m3 at 10 m  

from source 

Process 
closed circuit 

system 
- 

- - Dust Collector, Dust 

Suppressor, Hood Cover, 
Water Sprinkler 

600 microgram/ m3 at 10 m 

from source 

Process 
hammer mill 1000 

TPH 
20 

- - 
Bag Filter, Cyclone PM- 50 mg/Nm3 

Process 
Rotary braker- 

1000 TPH 
35 

- - 
Bag Filter, Cyclone PM- 50 mg/Nm3 

  

               

               

    

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of 

the parameters are as follows:                                                                                                               

 a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                             

b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)         

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                        

 d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                      

 e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

8. Industry shall take effective steps for extensive tree plantation preferably of the local tree species within or around the 

industry/unit premises for general improvement of environmental conditions. 
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Additional Air condition:- 
 

       

               

       

1. The TPP shall have to abide by the timelines for the achievement of new emission norms as per the MoEF&CC notification 

G.S.R. 243(E) dated 31-03-21 according to the categorization of the TPP to be done by the task force, as provided in the said 

notification. 

2. Industry shall regularly operate CAAQMS stations at suitable locations to monitor ambient air quality and stack emission. The 

management shall provide and ensure uninterrupted connectivity of CAAQMS with Environment Surveillance Centre at the HQ of 

M.P. Pollution Control Board for monitoring and data transmission purpose. Similarly CEMS shall be provided to monitor the 

emissions at each stack and CEQMS shall be provided for the monitoring of treated effluent quality and uninterrupted connectivity 

with Environment Surveillance Centre at the HQ of M.P shall be provided. 
3. Industry shall have to provide & operate adequate pollution control arrangement at all points and non point sources. Suitable air 

pollution control equipments shall be installed for the control of fugitive emission during the handling/transportation of raw 

material and fly ash etc. Industry should improve house keeping near fly ash loading system/silo. 

4. In case of coal being imported, or as per the statutory applicable norms being in force, the industry shall install sulphur recovery 

system for control of sulphur dioxide emission. 

5. Industry shall install adequate dust extraction and dust suppression system to control fugitive emissions from the crushing house, 

dumper, conveyor belt, moving vehicles, pneumatic compressors, raw material handling and other vulnerable dusty areas. 

6. Coal transportation to the plant site shall be undertaken by rail and no road transportation shall be undertaken as far as possible. The 

entire internal roads should be made pucca and good housekeeping practices shall be adopted. 

7. Dry fly ash collection system shall be installed for regular disposal of generated fly ash in dry form. Fly ash and bottom ash 

generated during the process shall be utilized as per the provisions of Fly Ash Notification for beneficial uses such as brick making, 

road construction, cement making etc. 

8. The Industry shall regularly operate Outdoor HD Industrial grade IP(Internet Protocol) Cameras with pan-TiltZoom(PTZ) feature, 

minimum focal length 5X with night vision facility and temper proof mechanism at suitable location to display all emission sources 

/ stacks, coal yards coal conveyors / crushers and effluent discharge point and connect the same with Environment Surveillance 

Centre, MP Pollution control board Bhopal, and ensure its uninterrupted connectivity for remote Surveillance. 
9. Regular monitoring of ground level concentration of SO2, NOx, PM2.5 and PM10 and Hg shall be carried out in the impact zone 

and records shall be maintained. If at any stage these levels are found to exceed the prescribed limits, necessary control measures 

shall be taken immediately. 

10. Industry should make appropriate arrangement for protection of the green belt. Massive plantation shall be under taken under the 

guidance of forest Department/Horticulture expert. Local Species shall be planted all around the periphery of the industry as well as 

the ash dyke. 

11. The entire internal roads should be made pucca and good housekeeping practices shall be adopted. 
12. Industry management shall regulate the generation of electricity according to its fly ash handling and availability of ash holding 

capacity of the ash dyke(s). 

13. The industry shall take steps to incorporate following measures for improvement in pollution control arrangements: 

a. Installation of stationery water sprinkler in Ash Pond area. 
b. Installation of fogger system in Silo Area. 

c. Industry shall incorporate pressurized mist gun in coal track line and mist gun in fly ash silo area. 

 
  

 

 

   

               

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc         Record should be maintained Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
FLY ASH & BOTTOM ASH 85600 MT/m 

 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner / 

directors / proprietor shall immediately apply for the consent with new requisite information. 
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4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent. 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following:   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 

14. The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly 

patrak/statements. 
 

 

  

 

15. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

 

  

 

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis 
 

 

  

 

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to 

the Board every month. 
 

 

  

 
  

              

     

Additional condition:- 
 

    

              

       

1. The unit management shall ensure all the compliances regarding disposal and utilization of fly ash from its TPP as 

stipulated in MOEF&CC notifications no. dated 31.12.2021 and its amendments. 

 

2.  The unit management shall procure/make provision of the Bulkers/closed transport vehicles under its control to 

ensure fast and quick delivery of fly ash for ensuring free delivery of fly ash within the radius up to 300 km radius to 

the prospective users as per provision of Fly ash Notification. 

 

3. The unit management shall keep / maintain and update the record of all the prospective users of fly ash within the 

radius of 100 km, keep constant liaison with them, provide fly ash to them in a timely manner and will submit 3 

monthly compliance report to the Board.  

 

4. A Industry shall ensure 100% utilization of fly ash in compliance of fly ash notification as amended up to date. 

Other alternatives like setting up of clinker grinding unit, encouragement of ancillary units for ensuring use of fly 

ash for other building products. 

 

5.  Dry fly ash collection system shall be installed for regular disposal of generated fly ash in dry form. The filling of Consent No:AW-60010
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low lying area inside the premises shall be undertaken strictly in accordance with the prior permission granted by the 

MPPCB. 

 

6.  The TPP management shall adhere to the office memorandum (OM)of MoEF&CC dated 28-08-19 and the 

conditions stipulated therein pertaining to the use of fly ash as mentioned in the para 7 of the OM. TPP shall have to 

follow the same and the guidelines of the CPCB entitled “Guidelines for disposal/utilization of Fly ash for 

reclamation of Low Lying Areas and in stowing of abandoned mines /Quarries” for the disposal of fly ash. 

 

7.  The industry shall not raise any ash dyke without permission from Board. 

 

8.  Freeboard shall be maintained in all the ash dykes as stipulated/directed and shall keep additional freeboard for 

accommodating the peak rainfall of last 50 years. A bench mark level bearing report and marking in the dykes shall 

be submitted to the Board within one month from date of issue of this letter. 

 

9. The TPP Management shall submit Ash Dyke Stability Report done by the institute of National Repute every year. 

 
   

        

   

Renewal of Consent as required under the Water (Prevention & Control of Pollution) Act, 1974 & The Air (Prevention & 

Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. 

For further renewal purpose you shall have to make an application to this Board through XGN at least Six months before 

the date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to 

use any outlet for the discharge of effluent and gaseous emission. 
 

   

        

  

 

      

        

    

For and on behalf of 

M.P. Pollution Control Board 
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By the order of Chairman, MPPCB

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # MF75SD89NU
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Photographs taken during 10.7.2024 

 

 

  
View of the M/s Satpura Thermal Power 

Plant, Sarani 

Joint Committee visiting ESP 

area 

  
The ongoing filling of voids at 373 Ha ash 

dyke 

The overflow channel 

constructed at 111 Ha dyke 
require redesigning 
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The check dam to pump the water to AWRS pumping station 

  
The view of the fly ash silo Telescopic arrangement to fill 

ash in the bulkers 

  
Mist sprinkling to control the dust 

pollution near the ash silo 

The concreate road near ash 

filling pints were found clean 
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